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OF URGENT PUBLIC IMPORTANCE

Arrest of an JIAF employee in con-
nection with espionage
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The Minister of Home Affairs (Shri
Y. B. Chavan): Sir, an airman of the
Indian Air Force was apprehended
on 16th July, 1967, while he was
passing some documents containing
official secrets to one Sabir Ali Shah,
an official of the Pakistan High Com-
missicn in Delhi. A case under sec-
tion 3 of the Official Secrets Act was
immediately registered. On the 19th
July, 1967, the Ministry of External
Affairs lodged a protest with the
Pakistan High Commission against
the abuse of the immunity granted to
a member of the High Commission
which was a serious violation of
international practice and the Vienna
Convention on Diplomatic Relations.
It was demanded that the said Sabir
Ali Shah should leave Indian terri-
tory within 48 hours. He left India
on the 20th. In the course of investi-
gations into the alleged offences
another airman of the Indian A
Force was arrested on 21st July.
The investigation is being pursued.
In the interest of investigation I
would request the honourable mem-
berg not to press me to disclose any
further details.
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Shrj Y. B. Chavan: The hon, Mem-
ber first asked me whether there was
only an individual involved or there
was some sort of conspiracy involved
in this. The investigation is on, anc
as a, result of it one more airman was
also arrested. I do not think I can
disclose any further information on
that because that would have to
be found out. The other point that
he has raised is a very important one,
namely what we are doing to prevent
such things and whether we are taking
the same steps regarding espionage by
China. As regards China, we have
taken steps. I think we have arrange-
ments for finding out espionage acti-
vities by every country and not only
by Pakistan anqd China, but naturally
we shall have to be more particular
about the activities of these two
countries. It is as a result of those
arrangements that we could find out
thig particular espionage activity.

Shri 8. M. Banerjee (Kanpur): It
appears that previously also some air
force officers were involved in cases
of espionage. Apart from that we
find that the number of espionage
cases has considerably increased with
that of Mohit Chowdhury and Sunil
Das who have not been punished yet.
Is it a fact that after their release
from custody, one of these two, at
least Mohit Chowdhury, was in Delhi
and was connected with the passine
on of some documents to the Pakistan
High Commission?
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Mr. Speaker: This is about IAF
smployees.

Shri 8. M. Banerjee: It is a spy
ring operating and cases are on the
increase. Mohit Chowdhury, Sunil
Das and some others are connected
with it. This has given an impetus
to the saboteurs. So I would like
to know whether this has any con-
nection with the ring which is
working, including Mohit Chowdhury
and Sunil Das.

Shri Y. B, Chavan: As far as the
first part is concerned, I have said
the matter is under investigation and
I cannot say yes or no at this stage.
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Shrl ¥. B. Chavan: I fully share
the anxiety of the hon. Member be-
cause any espionage activity in the
Air Force or any important service
headquarters is something  very
dangerous to the security of the coun-
try. It is for that reason that from
the very beginning certain steps have
been taken. But it seems they are
not enough because things are found
out again. So in consultation with
the Defence Ministry, we are further
tightening up these security arrange-
ments in this matter. That is all I
can say at the moment. But I fully
share his anxiety.

Mr. Speaker: He is aware of it.

Shri Samar Guha (Contai): On a
point of order. I did not raise this
earlier so as not to cause discomfiture
to my hon. friends. I had tabled a
calling attention notice almost of the
same nature a day eerlier than the
one which has been admitted for to-
day. But my calling attention notice
was disallowed, while this has been
admitted.

Mr. Speaker: He cunnot discuss
that on the floor of the House.

Shri Samar Guha: I want to know
what is the rule. My calling attention
notice was disallowed. ...

Mr, Speaker: If I allow him, I will
have to allow ten minuteg and other
members may also want to make their
submissions.

Shri Samar Guha:
clarification.

I want your
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Mr. Speaker: There is no point of
order. What I have not admitted can
be discussed only inside, not here.

12,30 hrs.

STATEMENT RE. PRINTING OF
MADHYA PRADESH BUDGET

The Minister of Home Affairs (Shri
Y. B. Chavan): On 28th July certain
questions were raised about the print-
ing of the Madhya Pradesh budget.
‘When I said I had no information, you
directed me to get the information
from Madhya Pradesh and give that
information to the House, That very
day I sent a wirelcss message. In
reply to that I got a wireless message
on the 29th which I have already
conveyed to the Lok Sabha Secre-
tariat. I would like to lay that wire-
less message on the Table of the
House. If the hon. members want
me to read the message....

Some hon. Members: Yes.
Shri Y. B. Chavan: It reads:

“Reference your wireless mes-
age No. 14459/67-JS(P) of 28th
July, 1987 to Chief Secretary re-
garding adjournment motion about
printing of budget literature of
Madhya Pradesh. Facts are as
follows:—

1. Interim budget 1867-68 of
Madhya Pradesh was presented
to Vidhan Sabha in March 1967
and vote on account for four
months from April to July was
obtained, On third July a re-
vised budget of 1967-68 was pre-
sented to budget session of Vidhan
Sabha which wag prorogued on
twentieth July while demands on
education department were under
discussion. .

2, As no indication was avail-
able regarding the date on which
the Vidhan Sabha would meet
again and there was uacertainty
regarding passage of budget be-
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fore thirtyfirst July, the State-
administration had to take preli-
minary steps to meet various con-
tingencies that might arise. These
contingencies and the steps taken:
in regard thereto were.

(1) after the Vidhan Sabha was
resummoned the demands for
grants might be voted and
the appropriation bill for
1967-88 passed. So  the
appropriation Bill was pre-
pared and sent to Vidhan
Sabha after obtaining Gov-
ernor’s approval.

(ii) If, after the Vidhan Sabha was
resummoned, any of the de-
mands for grants was not
voted, the present Government
might have to resign and an-
other Government could take
its place. In that event the
new Government might not
like to proceed with the
passage of the full year's bud-
get but might take another
vote on account for one month
till a modified budget was
presented to and passed by
Vidhan Sabha. For this com-
tingency comma a document
for obtaining vote on account
from Vidhan Sabha for the
month of August was printed
and kept ready.

(ili) The third possibility was
issue of a proclamation under
article 356 of the Constitution
imposing President’s rule in
the State. If this contingency
arose, it would become
necessary to present the
State budget in Parliament.
As it would not be possible to
get the ful] budget passed be-
fore thirty-first July, a vote
on account for one month
would have to be obtained.
For this purpose, the budget
presented to the Vidhan Sabha
was reprinted with suitable
modifications incidental to its
presentation to Parllament. A
document for obtaining vote



